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Central Pollution Control Board, Delhi

Status of progress and request for extension of time period for submission of the report
in compliance of the Hon’ble NGT Order dated 5.9.2019, in the matter of O.A. No. 607
of 2018, Vinod Kumar Jangra Vs State of Haryana &Ors.

The Hon’ble NGT, PB, New Delhi, vide its order dated 5.9.2019 in the matter of O.A. No.
607 of 2018, Vinod Kumar Jangra Vs State of Haryana & Ors., directed as follow:

“...We also direct the CPCB to constitute a three member team to visit the area and give
composite report on the subject of air pollution as well as siting of the stone crushers and
their approximate numbers. The CPCB may direct establishment of sufficient number of
air quality monitoring stations at suitable locations and review the effectiveness thereof at
the suitable intervals. Existence and efficacy of pollution control devices of individual
stone crusher may also be assessed. Online computerized continuous air quality
monitoring stations may be set up wherever necessary....”

In order to comply above directions, CPCB constituted a three member team vide office order
no. CPCB/IPC-V/NGT-0OA-607/SC/2019/8096 dated 10.10.2019 (Annexure-I).

In the aforesaid matter, the three member CPCB team visited Charkhi-Dadri area, Haryana on
10.11.2019. The CPCB team visited two stone crushing units and both were found non-
operational. It came to notice that all the stone crushing units located in the area had been
non-operational since 1.11.2019 and would remain closed upto 11.11.2019, as per the
directions of Environment Pollution (Prevention & Control) Authority (EPCA) issued vide
order no. EPCA-R/2019/L-55, dated 8.11.2019 (Annexure-II).

Subsequently, EPCA vide order no. EPCA-R/2019/L-59, dated 18.11.2019 (Annexure-III)
directed that hot mix plants, ready mix plants and stone crushers in Delhi-NCR to continue to
remain closed, after reviewing/considering the prevailing meteorological conditions. In order
to carry out the tasks, effectively, as directed by the Hon’ble NGT such as, monitoring of
ambient air quality, assessing the existence & efficacy of pollution control devices of stone
crushing units, etc., it is necessary that stone crushing units should be in operational
condition. In this regard, CPCB vide letter of 22.11.2019(Annexure-1V), requested HSPCB
to inform once the units start operating, so that CPCB team can visit the area and carry out
the survey/inspections/monitoring.

HSPCB vide its letter no. HSPCB/BHI/2019/19551, dated 28.11.2019 furnished a list of 322
stone crushing units located in the district, a map showing locations of the units and a list of
teams constituted by HSPCB to inspect all the stone crushing units (Annexure-V).

In view of the closure of stone crushing units by EPCA, the Hon’ble NGT is requested for
extension of time period by three months, after the date of resumption of operation of stone
crushing units for carrying out the survey/inspection/monitoring of the stone crushing units
located in the District Charkhi-Dadri and for the submission of composite report.

(Ajay Aggarwal)
AD & Div. Head, IPC-V
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MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF IND|

CPCB/IPC-V/NGT—OA-G07/SC/201?,/"‘5 g\ October 10, 2019

OFFICE ORDER

Sub: Constitution of a CPCB team to comply the order of Hon’ble NGT dated 5.9.2019 in
the matter of O.A No. 607 0f 2018, regarding pollution due to the stone crushers
operating in the Distt- Charkhi, Dadri.

The Hon’ble NGT, PB. New Delhi, vide order dated 5.9.2019 in the matter of O.A. No. -‘(‘507 of
2018, Vinod Kumar Jangra Vs State of Haryana & Ors., directed as follow:

“....We also direct the CPCB to constitute a three member team to visit the area and give
composite report on the subject of air pollution as well as siting of the stone crushers and their
approximate numbers. The CPCB may direct establishment of sufficient number of air quality
monitoring stations at suitable locations and review the effectiveness thereof at the suitable
intervals. Existence and efficacy of pollution control devices of individual stone crusher may
also be assessed. Online computerized continuous air quality monitoring stations may be set up
wherever necessary....”

In order to comply above directions, a CPCB team comprising following officers, is hereby
constituted:

1. Shri Ajay Aggarwal Scientist ‘E’, IPC-V Division, CPCB, Delhi

2. Shri Ankush Tiwani, Scientist ‘D’, AQM Division, CPCB, Delhi, and

3. Shri Abhijit Pathak, Scientist ‘C’, Air Quality Lab, CPCB, Delhi

Terms of Reference (TOR) of the CPCB team:

1. The CPCB team shall prepare a composite report on the subject of air pollution as well as
siting of the stone crushers and their approximate numbers, as directed by Hon’ble NGT.

2. The CPCB team shall meet/visit as and when required.

3. The tenure of the CPCB team shall be upto execution of the Hon’ble NGT order,
completely.

4. The payment for TA/DA shall be made/reimbursed against the receipt of claim in
accordance with the Hon’ble NGT Order dated 20.4.2017 in O.A. No. 24 of 2011. The
expenditure in this regard will be met from the Budget head “NGT 25%” at CPCB.

X

(Dr. Praﬂlft:rgava)

Member Secretary
To: : 5
All members of the CPCB team
Copy to: :
1. PSto CCB : for information of CCB, please
2. PSto MS ; : for information of MS, please
3. DH -Law, CPCB : for information, please
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Copy to' ;

DrBhure‘Lal‘ b
Chalrmnn

S Urgeh_t:ij’ifoct'ioii's-p_ega;f;l;ng R’.AP
: :DearSu, Gishgan e % v

£ ‘.'Tlus is ﬁlrther to my urgent dlrcctlon of Novemhe:4 201 9 regardmg the measure- th, cede
- to be taken to combat the air emergency s1tuatlon m DeIhL-NCR )

o

o4 'The CPCB led task force has rewoWed the weather conchtlons that re llkolyt
region and it is their assessment that thc air quahty w1ll not lmprove m the next

All coal and other fuel based industries, wluch have no !shifted t_ 0 'natural g or :

agro-residue (with exemption to power-plants) to remam closed‘_in Fa daba L
- Gurugram, Ghaziabad, Noida, Greater Noida, Sonepa anipat, Bahad rgar‘
~ and Bthadl t;ll November 11, 2019. In Delhmndustnes whloh v :

..‘

‘.Please ensure compllance w1th the above dlrecnons

Dr! Bhure._L‘ o
Chalrman, E C

To
Shri Vijay Kumar Dev, IAS
-Chlef Secretary, Govt. of NCT Delhl

1. Shri. Sanjeev I\lurwar, IAS Prmclpal Secretary, Department of Env:ronmen
Government of NCT of Delhi. _ : . :

2. Shri. Arun Mishra, Member SecretaryDelhl "_P 'Hunon Control Comlmttee

(DPCC) Government of NCT of Dellu.

Gentral Pollutron COI‘ItI‘Ql Board
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Dear Su', 257 ] 1
- This is further 10 my urgent dlractmn of N.ove ber 13, 2019, regar
~ taken to combat theau‘ emergency: situation in Delh:- C

_ EPCA has received the CPCB led Task Force revi
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and crop burning, The Hon’ble Supreme
‘tough action is taken o combat pollutxon.‘
h

-201‘9 has directed. “that Hot Spo ould;;.

iR then the contribution n of stubble b
.~ 19™, The Hon’ble Supreme Court has alre
needed to ensum enforcement.”

ce' thh the above du‘ cnons

plcase ensure complian

PG :
Shri Vijay Kumar Dev, IAS

Clnef Secretary Govt..of NCT Delhi

7 Shrl.ﬁ Ul
NCT ofDelhl

Parivesh BhaWan
UFax:'
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g Email/Seed Pgs”:lsmv OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF INDIA
CPCB/ IPC-V/NGT-0A-607/SC/20 %ﬁg Novediber 22 201
To
The Member Secretary

Haryana State Pollution Control Board
C-11, Sector-6

Panchkula-134 109

Haryana

Sub: Hon’ble NGT order dated 5/9/2019 in the matter of OA No. 607 of 2018, regarding-
air pollution due to stone crushers operating in the Distt. Charkhi-Dadri- information
about stone crushing units.

Sir,

With reference to the above mentioned NGT order of 5.9.2019, a three member CPCB team
carried out a visit to Charkhi Dadri area on 10.11.2019. The CPCB team met officials from
other departments at the office of District Commissioner (DC), Charkhi-Dadri, Haryana,
wherein it was jnformed that stone crushers in the district were non-operational since 1%
November, 2019 and will remain closed upto 11 November, 2019 as per the directions of
Environment Pollytion (Prevention & Control) Authority. The CPCB team visited two stone
crushers, namely, M/s Shiv Stone Crusher, Village- Atela Kalan and M/s Satyaveer Stone
Crusher, Village- Pichopa Kalan, Charkhi-Dadri, Haryana, and both the units were found
non-operational. The CPCB team closely observed both the units for the manufacturing
process, pollution control measures adopted by the units, siting criteria etc. :

In order to comply Hon’ble NGT order, CPCB team along with HSPCB will carry out survey
of the area, ambient air quality monitoring and inspection of the individual stone crushing
units for compliance verification with respect to existence & efficacy of pollution control
devices, etc. HSPCB is hereby requested to provide the following information:

a) A list of all the stone crushing units operating/located in Charkhi-Dadri along with the
relevant information such as GPS locations, production capacities etc. in the enclosed

performa.
b) A map showing locations of these units. This will also help in deciding the locations

for carrying out ambient air quality monitoring.
c) The distances and compliance details according to the siting norms for all the stone

crushing units.

HSPCB is further requested to inform CPCB once the units start operating again, so that °
CPCB team can, accordingly, visit the area and carry out the survey/inspections.

Yours faithfully,

vy S EE (Ajay Aggarwal)

AD & Div. Head, IPC-V

f‘.k_/« Mobile: 9868210860

A = Email: ipc5division.cpcb@gov.in

Encl: as above 1€ D ssnervsrenssarboessetaraps
AS | )ld} o .
“of@er e’ T oS W, fawedl- 110032 Z

Parivesh Bhawan, East Arjun Nagar, Delhi-110032 [;;

AT/ Tel : 43102030, 22305792, HTHTSS/Website : www.cocb.nic.in
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W% SCF-32, Opp. Community Centre, Sector-13, HSVP, Bhiwani

Haryana State Pollution Control Board,

Email-hspcbrojr@gmail.com

No. HSPCB/BHI/2019/ /4 (")

To, :
Central Pollution Control Board, 0'77\ \')/'
New Delhi

: : . Central Polkstinn Cont-|
Kind Attn: Sh. Ajay Aggarwal, (AD & Div. Head, IPC-V), "~ .. ~ . :
TeoThlS ) Favan, Las] 4 R /”‘

Sub: Regarding inspection of stone crushers in District Charkhi Dadri in OA No. 607/2018 titled as
Vinod Kumar Jangra Vs State of Haryana and Ors and OA No. 446/2019 titled as All members of

The Chairman, Wﬂ(ﬂq’/f 0 QEC 7019

Ml

village panchayat pichopa kalan, Charkhi Dadri Vs state of Haryana & Ors. cj w:J‘nL-f
Ref.- Hon’ble NGT Order dated 05.09.2019 and your good self office letter no. CPCB/IOPC-V/INGT-OA- L\’

607/SC/2019 dated 22.11.2019

In this connection, it is intimated that competent Authority of the Board has constituted the teams to
inspect all the stone crushers of District Charkhi Dadri vide order no. 3336-74 dated 21.11.2019 in compliance
of OA No. 607/2018 titled as Vinod Kumar Jangra Vs State of Haryana and Ors and OA No. 446/2019 titled as
All members of village Panchayat Pichopa Kalan, Charkhi Dadri Vs state of Haryana & Ors. (Annexure-1).

As per direction of Environmental Pollution (Prevention & Control) Authority, of all the stone crushing
units of District Charkhi Dadri are non operational since 1st November, 2019 and same was observed by the
team of CPCB visited the area on 10.11.2019.

The list of stone crushing units is attached as Annexure-2. The maps showing locations of stone
crushing units is attached as Annexure-3. This office has already requested to Tehsildar Charkhi Dadri/Badra,
Divisional Forest Officer, Charkhi Dadri to submit the siting parameters as per notification dated 11.05.2016 vide
letter no. 19205-19207 Dated 15.11.2019. The compliance regarding siting parameters norms will be submitted

after obtaining the siting parameters reports from Tehsildar Charkhi Dadri/Badra, Divisional Forest Officer,

Charkhi Dadri.

Keeping in the view of above, it is requested to convey this office whether to carry out inspection of the

e

non operational stone crushing units, so that further course of action may be taken in this regard.

1y
W Egﬁlomc‘er————’
Bhiwani Region

Endst. No. HSPCB/BHI/20191...........ce.... Dated:.....ccoueveeees

A copy of the above is forwarded to the following for information please
1. The Chairman, Haryana state Pollution Control Board, Panchkula
2. Deputy Commissioner, Charkhi Dadri for information please.
3. Sh Anil Grover, Additional Advocate General, A-147, 2nd Floor, Defence Colony, New Delhi

Regional Officer
Bhiwani Region

N
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e,
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o—— HARYANA STATE POLLUTION CONTROL BOARD
e C-11, SECTOR-6, PANCHKULA
N2 Ph-0172-577870-73, Fax No. 2581201

i eElA  STATE

Order

Consequent upon the recommendation made by Regional Officer, HSPCB, Bhiwani vide his letter no.
HSPCB/BHI/2019/19023 dt,15.11.2019 regarding constitution of the teams for inspection of 322 stonc
crushing units ( as per list annexed at annexure - A) situated in Distt. Charkhi Dadri and Bhiwani in view
of the directions passed by Hon'ble NGT vide orders dated 05.09.2019 in the matter of No.607/2018
itled as Vinod Kumar Jangra Vs State of Haryana & Ors and OA No.446/2019 titled as All member of
Village Panchyat Pichipa Kalan, Charkhi Dadri Vs. state of Haryana & Ors the following teams arc hereby
constituted:-

Sr. No. | Name of the team sr. No. of stone crushing unm; be |
e inspected based on list. 5
1 Smt. Neha Sahran, AEE, Faridabad 1to9
2 Sh. Ram Niwas, Scientist-B, Faridabad 101018 sl
3 Sh. Neeraj Bala, Scientist-B, Faridabad 1910 27 e ,
4 sh. Vikas Grewal, Scientist-B, Dharuhera 28t0 36 |
5 Sh. Mohit Moudgil, AEE- Dharuhera 37 to45 o
6 Sh. Divyanshu, AEE, Dharuhera 46 to 54 T
7 Sh. Ravinder Yadav, AEE, Bahadurgarh 5510 63 0 =
8 Sh. Ujjwal Kumar, AEE, Bahadurgarh 641072 e
9 Sh. Shashi Bhushan, JEE, Bahadurgarh 73 10 81 SRR
10 Sh. Ranbir Singh, Sc-B, Bahadurgarh 8210 90 i
11 Sh. Dinesh Yadav, AEE, Gurugram (South) 9110 99 ‘
12 Sh. Ajay Singh, AEE, Gurugram (South) 100 to 108 i
13 Sh. Divyansh Krishna, AEE, Gurugram (South) 109 to 117 3
B Sh.Navneet Bhardwa), AEE, Gurugram (South) 118 10 126
15 Sh. Dinesh Kumar, AEE, Gurugram ( North) l 127 to 135
16 Sh.Sachin Narwal, AEE, Gurugram ( North) | 13610 144
17 Sh Vijay Choudhary, AEE Gurugram ( North) 7 145 10153 oEs
18 Sh_Hardik, AEE, Gurugram ( North) 154 10 162 ST
119 Sh. Lalt Malik, AEE, Sonipat 16310 171
0 Sh. Vikas Hooda, JEE. Sonipal 172 10180 i
71 Sh. Abhijeet, Sonipat 181 o 189 5
22 Smi. Akansha Tanwar, AEE, Ballabgarh 190 10,198 )
33 | Sh. Sachin Kumar, AEE, Ballabgarh 199 to 207 i
240 Sh. Randeep Sidhu, AEE, Ballabgarh 208 to 216 :
{125 Dr. Monika, Scientist-B, Ballabgarh 217 t0 225
26 Dr_Sunil Kumar Sheoran- Scientist-B. Hisar 226 10234
2_27 Sh. ﬁa]inder Singh, AEE, Hisar 235 o 243 & T
158 | Sh Apernesh, Scientist-B. Hisar 244 (0 252 S e e
‘79 I'Sh. Pardeep Singh. AEE, Panipat [26ibEer.
130~ ISk Vipin Kumar, AEE, Panipal 262 10 270 3P
!3 ~"71"Sh Anuj. AEE, Panipat 271 0 279 LR
P.T.O

Scanned by CamScanner
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TSh. Nipun, AEE, HEPC

280 Lo 268 T
=

EN

1 33 Sh. Manish Yadev, AEE, Bhiwani 289 to 296
ED ~Sn Ombir Singh, AEE, Bhiwani 297 to 307
M35 Sh Harish Kumar, AEE. Bhiwani 308 to 322

The above said teams
specifying self detalls covering all aspects in
samples of the stone crushing units indicated against each tea
submit the final report to
Officer HSPCB, Bhwani will

Regional Officer,

is directed to submit the complete report 10 the constitute

period.

from their respective regions.

Requisite official, vehicle and sampling equipments

concerned officers of the team without any notice and time.

DA: Annexure-A.

Dated Panchkula the,
21" Nov, 2019

Endst. No. HsPcB/2019/ 333 6-

A copy of the above is forwarded to the following for information an

1.
2
3

e

W@ W

10.
11,
12.
13.
14.
15.
16.
17.
18.
19.
20.

21

22.
23.
24,
25.
26.
27.
28.
29.
30.
ch i
32.
. oh

13
14
35,
16.

3

8.

1

The Deputy Commissioner, Charkhi Dadri and Bhiwani
Ssmit. Neha Saharn, AEE, Faridabad

Sh. Ram Niwasy Scientist-B, Faridabad

Neeraj Bala, Scientist-B, Faridabad

vVikas Grewal, Scientist-B, Dharuhera

Sh. Mohit Moudgil, AEE- Dharuhera

Sh. Divyanshu. AEE, Dharuhera

Sh. Ravinder Yadav, AEE. Bahadurgarh

Sh. Ujjwal Kumar, AEE, Bahadurgarh

Sh. Shashi Bhushan, JEE, Bahadurgarh

Sh. Ranbir Singh, Sc-B, Bahadurgarh

sh. Dinesh Yadav, AEE. Gurugram (South)
Sh. Ajay Singh. AEE. Gurugram (South)

Sh. Divyansh Knshna, AEE. Gurugram (South)
Sh. Navneet Bhardwaj. AEE, Gurugram (South)
Sh. Dinesh Kumar. AEE. Gurugram ( North)
Sh. Sachin Nanwal. AEE. Gurugram ( North)
Sh. Vijay Choudhary. AEE Gurugram ( North)
Sh Hardik, AEE. Gurugram { North)

Sh. Lalit Malik, AEE, Sonipat

Sh. Vikas Hooda. JEE. Sonipat

sh Abhicel. Sonipat. -
Smi Akansha Tanwar, AEE, Ballabgarh X
Sh. Sachin Kumar, AEE. Ballabgarh

sh. Randeep Sidhu, AEE. Ballabgarh

Dr Monika. Scientist-B, Ballabgarh

Dr Sunil Kumar Sheoran- Scientist-B, Hisar
Sh. RapndenSingh, AEE, Hisar

Sh Apernesh, Scientist-B, Hisar.

sh Pardeep Singh. AEE, Panipal

sh vipin Kumar, AEE, Panipat.

sn Anu) AEE. Panipatl.

Mipun, AEE. HEPC

[Aanmish Yadav, AEE, Bhiwani

Sn Ombie Singh. AEE, Bhiwani

5n Hansh Kumar, AEE, Bhiwani

The PS to Chairman, HSPCH

The PA to Fember secrotary, HSPCB |

Sh

HSPCB, Bhiwami wi
be the Nodal Officer and he will coordinate wit
them to provide the specific information required to be submitted to Hon'ble
d joint committee within stipulated time
should be taken by the team themselves

improper / deficient report shall invite disciplinary action apainst the

shall carried out the inspections & will prepare spol inspection report
accordance with nolification dt.11.05.2016 &
m in the above table immediately and
ith-in 03 days positively. The Regional
h all team members and direct

collect the

NGT. Further, RO, Bhiwani

Sh. Ashok Kheterpal
Chairman, HSPCB

pated ¢ /- /f:20 17

d further necessary action.

&

Env. Engincer (HQ)
For Chairman.

Scanned by CamScanner



ANNERURE 7T

Item Nos. 03 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 607/2018

(With report dated 05.08.2019)

Vinod Kumar Jangra Applicant(s)

Versus

State of Haryana & Ors. Respondent(s)

earing: 05.09.2019

HON’BLE MR. JUSTICE ADARSH KUMAR'G
e HON’BLE MR. JUSTICE S.P. WANGDI,
7 . HON’BLE DR. NAGIN NANDA, EXPERT MEME

or Applicant(s): Mr. Vinod Kr. Jangra, Applicant'in person

i @ For Respondent(s): Mr. Anil Grover, AAG with Mr. F Khurana,
@ S & Advocate, Advocate, Mr. lfrish, AEE for HSPCB

f?é%:“{ 7
- : @ R

A Un §
j’ I tln) Act- \ 981; and the t\f,{a.ﬁgﬂ:'""(Pruten

PCB to the apﬁlicant dd{e‘:a--.l.S_.QGEOIQ, 260 stone crushers are in

operation in the District Charkhi Dadri.

2. This Tribunal considered the matter in the light of the report
furnished on 11.02.2019 and 24.04.2019 by the State PCB about the
ground situation. On both the occasions, the reports were not found

to be satisfactory. Vide order dated 25.04.2019, the Tribunal directed

2



the Chief Secretary, Haryana to look into the matter including the
conduct of the officers involved in giving reports and the failure of the

State PCB.

The report of the Chief Secretary dated 02.08.2019 is that the matter
was taken up with the Deputy Commissioner and the State PCB who
reported that action has been taken against illegal and non-compliant

stone crushers. Nineteen stone crushers were closed and action

against twelve was in process. The report does not appear to be

V‘f% ground level, who claims to have recently ]omed has admitted
Ex

@}%{i{hat there is air pollution and no monitoring mec,_ha.mgm nor any

In \}iéw of above, the Chief Secretary may take actionmagainst the

persons giving false 1nf0rmat10n and ensure tha't grouﬁﬁg:i@ﬁel action

%a’

is tak€n to momtor ~'the a:s quahty and prevenimg po"llutmn For the

e 1L 3 &

| Y TRIBAV e d
be“i;‘% stence at this moment. The p%utmg activities may be
B

" 4
closed, prose 1n1t1ated agam’%t e polluters and environmental

compensation és.'.sessed a.nd recovered. The siting criteria should also
take care of inter-se location apart from distance from the habitation.
These steps are necessary for enforcement of law as well as public
health of the inhabitants suffering from air pollution. Further
compliance report may be filed by the Chief Secretary before the next

date of hearing.

P



5. We also direct the CPCB to constitute a three member team to visit
the area and give composite report on the subject of air pollution as
well as siting of the stone crushers and their approximate numbers.
The CPCB may direct establishment of sufficient number of air
quality monitoring stations at suitable locations and review the
effectiveness thereof at the suitable intervals. Existence and efficacy
of pollution control devices of individual stone crusher may also be

assessed. Online computerized continuous air quality monitoring

stations may be set up wherever necessary. The Deputy

: e A cﬁr of this order be“se
Corﬁissioner and«S¢] .

sh Kumar Goel, CP

AN i S.P. Wangdi, JM

Dr. Nagin Nanda, EM

September 05, 2019
Original Application No. 607/2018
AK
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